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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

(PRINCIPAL BENCH, NEW DELHI)

ORIGINAL APPLICATION NO. 177/2022

IN THE MATTER OF:

ABHISTHA KUSUM GUPTA APPLICANT
VERSUS
STATE OF U.P. & ORS. RESPONDENTS

REPLY ON BEHALF OF PUBLIC WORKS DEPARTMENT (PWD),

U.P. WITH AFFIDAVIT

, aged about Tif_ years, S/o
?k%\w 7
presently posted as Executive Engineer, Provincial Division, Public Works

NOTARY
Department (PWD), GautamBudh Nagar, Uttar Pradesh, having my

Y aucessdt \e\g&wﬁ . - NS -
I ) X \\;N_&‘ '

office at GautamBudh Nagar, do hereby solemnly affirm and state as

¢ t. I am the deponent herein and am duly authorized and
ADVOCATE i
REG NO.-9471

NALSITL 08 01 etent to swear this affidavit on behalf of the Public Works

S 7
AT .
/. OF \UPeépartment. I am well conversant with the facts and

circumstances of the present matter based on official records.
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2. That the present affidavit is being filed in compliance with the
order dated 19.01.2026 passed by this Hon’ble Tribunal, wherein
certain information was sought regarding the condition,
maintenance, and preservation of ponds.

3. That the answering Respondent respectfully submits that the
Office of the Executive Engineer, Provincial Division, Public Works
Department (PWD), GautamBudh Nagar, had issued a formal
communication to the District Magistrate, Gautam Buddha Nagar,
placing on record the position of the department in relation to the
subject matter of the present proceedings.

4. That the said communication bearing Letter No. 6/8/5MG dated
06.03.2026, issued from the Office of the Executive Engineer,

Provincial Division, PWD, GautamBudh Nagar, specifically refers to

Qme\ proceedings before this Hon’ble Tribunal and the order dated

A

VIRENDRA SINGH

ADVOCAT
BFG M0.-94971 } & |
VAL TY 17-09-27 §i

G.B. NAGA /ondition, maintenance and preservation of ponds. A true
O

.6‘4.2026, wherein an affidavit was directed to be filed regarding

W

opy of the Letter No. 618/5MG dated 06.03.2026, issued
from the Office of the Executive Engineer, Provincial
Division, PWD, GautamBudh Nagar is annexed herewith

and marked as Annexure—P/1.
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5. That in the aforesaid communication, it has been unequivocally
stated that the Public Works Department does not have any
statutory, administrative or functional mandate with respect to the
maintenance, preservation or upkeep of roadside ponds or other
water bodies. It has been further clarified that there exists no
provision under the governing rules or departmental framework
authorizing the PWD to undertake such activities and, accordingly,
no such maintenance or preservation work is carried out by the
answering department.

6. That it has also been expressly stated therein that the
responsibility for maintenance and preservation of ponds and
similar water bodies vests with the Revenue Department and/or

other concerned authorities in accordance with the applicable

QOJAR Y overnmental scheme and administrative framework.
VIREADRA SImpHY A
G.8. NAGAR

| aovocde \NAt in view of the aforesaid position, the District Magistrate,
V i
.G— = \

REG NO-9471 | @& ]

f‘JD;H‘U'OB'H tam Buddha Nagar, was requested to issue appropriate
“==—""directions to the Revenue Department to effectively pursue the
matter, particularly in light of the pendency of the present
proceedings before this Hon’ble Tribunal and the ensuing date of

hearing.
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8. That the said communication further indicates that copies thereof
were forwarded to the concerned Sub-Divisional Magistrates,
namely Sadar, Dadri and Jewar, GautamBudh Nagar, as well as to
the learned Standing Counsel, for information and necessary
action, thereby ensuring that all relevant authorities are duly
apprised of the factual and administrative position of the
answering Respondent.

9. That in light of the above, it is respectfully submitted that the
answering Respondent has duly discharged its obligations by
placing the correct factual and administrative position on record
before the competent authority, and that the responsibility in

respect of the subject matter lies with the Revenue Department

nd other concerned authorities.

Ny,

VIRENDRA SINGH \"a %
ADVOCATE ‘

REG. n0.-9471 | &

VALIDITY [7-09-27 j

G.B. NAGAR

DEPONENT

e\
FICATION
- 10 APR 2026
Verified at (»-4. Negor on this _ day of April, 2026, that the

contents of the above affidavit are true and correct to my knowledge

and belief, and nothing material has been concealed therefrom.

ED TR
_/l
DEPONENT

NOTARY REGISTRATION No. 9471 ATT
Book NOJS,J Page No.25....
Datef:eY @265 No. 22 Y...... VIREND™

ADVOC# ARY)
OISTT. GAUTAM 51 DH NAGAR

4 D APR 2026
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